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None appears for the applicant ra%or
the applicant is present im persea. However,
Mr. Ue.B.Mohapatra, “d. Sr. Standing Chunsel
%” J‘“‘-‘-’hc\.a and alse Mr. P.K.Padhi, Ld. Counsel for the

Respondent No.4 4re present.

% 2e The applicant by filing this O.A. has

Bn_/ alleged that altheugh the pest was advertised
. 2150~

3\,;\ and reserved far ST categery, the Respondent

N®.3 has selected Respondent No.4 whm;“k;elmgs\:
to OBC by showing undue faveur. .

3e The facts of the case are not in 2
dispute. However, the Respendents by filing
detailed counter and by subm(itting the check
list of the candidates who had applied for
the selection teo the peost im question has
disclosed that the appolicant whose name
appears at Sl. No.28 of the 45 candidates

considered fer selectien te the peost ceald

not be considered for fimal selection on
the groumd that he did met fulfill all the
formalities in connectiem with selectien,

i.e., he did not submit # character certifi-

catey along with the application form. The
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other 8T candidate whose mame appears at Sl.
N®.42 of the check list also RIX not censidered
a3 his application was received after due date.
4. In the circumstances, the selectiem
was made out é% the OBC categ@ry.candidates
as per the precedure notified im the advertise
ment.

5e In *Jiéw of the above facts and circum-
stances of the case, w& see no irregularity
in the selectisn for the post made by Resém—
dent No‘.S.and accordingly, this O.,A, is

dispesed of being deveid eof merit.




